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Shri KA Abhrahamefor
applicant,

Smt.Sumatl Dandapani.
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None appears - for the applicant.
Respondents are represented thrcugh
@ unsel. Counter has already been filed.
Time till 21.9.89 granted to file -
regolnder 1? any. . i.

25.8.88.

Tuz
Respondents are represented through
counsel. Rejoinder has not Geefi flled
.80 far in spite of the time granted -

for the purpose. Hence, posted cefore
the court for hearing on 2.11.88.

Ordei Qy Hon'ble V.C,

Heard the learned counsel fq:both
the parties. It is stated on behalf of
the applicant“that since tﬁe relief
sought in this'applicatiOn has been
accorded by the responcents, the anpllcant
does not want to press this application
any more., The learned counsel for the
respondents endorses the above statehent.

Accordingly‘this appliCation is closed
asS not préssed.
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(A.V. HERIDASAN) (S.P.MUKERJI)
€  JWICIAL MEMBER VICE CHAIRMAN
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None appearsifor the applicant. >




